
PIIfIf7HbO

FEWwInN

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs) : DELHI

eiRCULAR

All the Ahlmads / Asstt. Ahlmads posted in the Courts of all Session$ / Magestrial Courts
within the jurisdiction of Central & West District are directed to enter details of all accused

persons in the CIS software within a period of 2 weeks, if not already entered. Compliance

report be sent to this office at computerbranchthohq@delhi.gov.in to enable the office to
explore the possibility to introduce the facility -to pay fine on online web portal

“https://pav.ecourts.gov.in/epav“.

This issues with the prior approval of Ld. Principal Di

Ld. Principal District & Sessions Judge (VVest).

(Pawan/kumar Jain)
1& Digitization)Ch;

Central District,
Tis Hazari Courts, Delhi
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Refs Noe /S,R„/F,No,75/2623 Dated :

Copy forwarded for necessary information & necessary qqtiqn to:

§ $ ®hR ten

1. Learned Principal District & Sessions Judge (South, South-East, East, North/East,
Shahdara, New Delhi, RACC, Noah, North/West, South-West) with request to direct the
concerned to take necessary action.

2. All the Judicial Officers posted in Sessions / Magestriai Courts within the jurisdiction of
CeQtral & West District with request to direct the concerned to enter details of all
accused persons in the CIS so;aware.

3. PS to the' Ld. Principal District & Sessions Judge (t+Qs) with request to place the same

before Ld. Principal District & Sessions Judge (HC>s).

4. PS to the Ld. Principal District & Sqssions Judge (West) with request to
beforeLd. Principal District & Spe 6[6ns Judge West). /r\\

place the same

5./Ming Official, Web9i6U\YERS
Website/LAyERS.

(R&I a-oad tBranch ’d

(Pay//an Kumar Jain)
Fri (IT & Digitization)

Central District,
Tis Hazari Courts, Delhi


